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BEFO
RE 

TH
E 

H
O

N
'BLE 

NATIONAL 

G
REEN

 

TRIBU
N

A
L, 

PR
IN

C
IPA

L 

BEN
CH

, 

N
EW

 

D
ELH

I 

O
RIG

IN
A

L 

A
PPLICA

TIO
N

 

N
O

-

462/ 

2023 

IN
 

THE 

M
ATTER 

OF: 

Applicant 

Raja 

Ram
 

Singh 
&

 

Ors. 

V
ersus 

R
espondent 

State 
of UP 
&

 

Ors. 

O
rder 

D
ate-

24.04.2024 
Next 
Listing-
12.08.2024 

OF 
UTTAR 
PR

A
D

E
SH

 

PO
LLU

TIO
N

 

C
O

N
TR

O
L 

BO
A

RD
, 

IN
 

C
O

M
PLIA

N
C

E 

TO
 THE 

O
RD

ER 

DATED 

24.04.2024 

PA
SSED

 

BY H
O

N
'B

LE 

N
A

TIO
N

A
L 

G
R

EEN
 

TR
IB

U
N

A
L, 

PR
IN

C
IPA

L 

B
EN

C
H

, 

N
EW

 

D
ELH

I 
IN 

O
RIG

IN
A

L 

A
PPLIC

A
TIO

N
 

NO. 462 

OF 

2023 
IN

 

RAJA 

RAM
 

SINGH 

V
ER

SU
S 

STA
TE 

R
E

SPO
N

SE
 

ON 
B

EH
A

LF 

OF 
U

.P,&
 

O
TH

ER
S. 

That 

th
e 

H
on'ble 

N
ational 

Green 

Tribunal, 

Principal 

New 

Delhi 

(hereafter 

referred 

as 

Hon'ble 

Tribunal) 

vide 

its 

order 

dated 

24.04.2024 
in 

Original 

A
pplication 

No. 

462 
of 2023, 

Raja 

Ram
 

Singh 

versus 

State 
of U.P. 
&

 

O
thers 

has 

passed 

the 

order. 

The 

.......41. 

The 

exem
ption 

has 
to 

be 

hedged 

by 

appropriate 

relevant 

excerpt 
of 
the 

order 
is as 

follow
ing: 

conditions 

regarding 
() 

applicability 
of SSM

G, 

2016 

and EM
G

SM
, 

2020, 

(ii) 

the 

period 

w
ithin 

w
hich 

such 

rem
oval 

is 
to

 be 

m
ade, 

(ii) 

assessm
en

t 
of 

quantity 
of 

san
d

 
to

 
be 

rem
oved 

from
 

aggricultural 

field, 

(iv) 

m
ethod 

of 

excavation/rem
oval 

of 

san
d

 
(v) 

m
easures 

to
 

be 

taken 
to

 

prevent 

illegal 

m
ining 

in
 

the garb 
of short 

term
 

perm
its 

for 

rem
oval 

by 

farm
ers 

of sand deposited 
on 

the 

agricultural 

land 

by 

flood 
and 

(vi) 

Bench, 
N

ew
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42. 

The 

m
atter 

needs 

to
 

be 

exam
ined 

in 

the 

context 

of applicability 
to 

all 

States 

and 

UTS 

and 

form
ulation 

of 

appropriate 

guidelines 

im
posing 

reguisite 

environm
ental 

safe 

guards 
for 

grant 

and 

execution 
of 

short 

term
 

perm
its 

for 

43. 

T
he 

D
irector, 

M
ining 

and 

G
eology, 

U.P. 

and 

the 

M
em

ber 

rem
oval 

of sand 

deposited 
by 

flood 
on 

agricultural 

land. Secretary, 

U
PPCB 

and 

C
PC

B
 

and 

M
oEF 

&
 

CC 

are 

directed 
to file 

their 

responses 
in 

th
is 

regard 

w
ithin 

tw
o 

m
onths 

by 
em

ail 

environm
ental 

safe 

guard 

m
easure 

required 

to
 

present 

negative 
environm

ental 
im

pact. 

R
esp

o
n

se 

1. That 

the 

M
inistry 

of Environm
ent, 

Forest 

and 

Cilimate 

C
hange, 

New 
Delhi 

vide 
its 

notification 

following 

that 
is 

That 
in 

com
pliance 

to 

the 

H
on'ble 

Tribunal 
order 

B
oard 

dated 

24.04.2024, 

th
e 

response 
of 

the 

Uttar 

Pradesh environm
ental 

safe 

guards 

should 

be 

taken 

during 

and 

after 

execution 
of short 

term
 

perm
its 

for 

rem
oval 

of sand 

deposited 
by 

flood 
on 

2. 

D
U

RIN
G

 
EX

ECU
TIO

N
: 

A. The 

depth 
of sand 

quarrying 

shall 
be 

restricted 

original 
top 
soil. B.It 

shall 

be 

ensured 

that 

no 

sand 

quarrying 
of 

any type 
is undertaken 

within 

5O
m

 
of the 

distance 

m
entioned 

in 

the 

proposal 

(w
hichever 

is higher) 

from
 

both 

the 

banks 
of the 

river 
to

 

control 

and 

avoid 

erosion 
of river 

banks. 
at judicial-ngt@

gov.inpreferably 
in 

the 

form
 

of searchable 

PD
F/O

C
R

 

Supported 

PD
F 

and 

not 
in

 

the 

form
 

of 

Im
age 

PD
F.. 

dated 

15.01.2016 

has 

am
ended 

the 

Environm
ent 

Im
pact 

A
ssessm

ent 

N
otification, 

2006. 

In
 

the 

aforesaid 

notification 

the 

activity 

"R
em

oval 
of sand 

deposits 
on agricultural 

field 

after 

flood 
by 

farm
ers" 

is 

exem
pted 

from
 

requirem
ent 

of environm
ental 

clearance. 
agricultural 
land 

Control 
Pollution 
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C
.To 

prevent 
air 

pollution 

due 
to 

the 

dust 

during 

sand 

quarrying 

operations 

and 

safeguard 

the 

persons 
in 

the 

sand 

quarry 

and 

depot 

site, 

constant 

water 

sprinkling 
on 

the 

pathw
ays 

and 

dust 

prone 

area may 
be 

done. 
The 
sand quarries/depots. 

D. Suitable 

depots 

shall 
be 

located 
in 

the 

vicinity 
of the sand 

quarry 
site 
to 

facilitate 
the 

sale 
of sand. 

W
hile selecting 
the 
site 
for 

depots, 
it must 
be 

ensured 
that th

e 

site 
is 

w
ithin 

25 

k
m

 

from
 

th
e 

sand 

quarry 

site and 

has 

an 

area 
of around 

10-15 

A
cres 

with 

parking 

fitted 

vehicles 

and 

online 

transm
it 

perm
it 

shall 
be 

E. Sand 

shall 

be 

loaded 
in 

the 

quarries 
in 

the 

GPS 

the 

com
petent 

authorities 

to 

the transporting 

vehicles 
to 

transport 

sand 

from
 

the 

issu
ed

 
by 

D
epartm

ent 

shall 

ensure 

that 
at no 

point 
in 

tim
e, 

the 

F. 

D
uring 

operation 

of the 

quarries, 

the 

M
ining depth 

of quarry 

exceeds 

below
 

original 

top 

soil. G
.Proper 

registers 

m
ay 

be 

m
aintained 

at 

the 

entry 

and 

Loading 

Register 

m
ay 

be 

m
ade 

available 

during 

exit 

points 

of 

the 

san
d

 

quarry/depot 

sites 

and inspection. 
An 

Inspection 

R
egister 

and 
a C

om
plaint 

Register 

m
ay 

be 

m
ade 

available 
at 

the 

sand 

quarryldepot 
site. 

from
 

7.00 

AM
 

to
 

6.00 

PM
. 

No 

sand 

transporting 

H. The 

functioning 

tim
e 

of quarries/depots 

shall 
be 

vehicles 
to 
be 

parked 

inside 

the 

quarry/depot 

site during 
night 
tim

 I. It is the 

obligation 
of the 

M
ining 

D
epartm

ent 
to 

run in 

an environm
entally 

friendly 

and 

loaded 

vehicles 
are 
to

 
be cO

vered 
with 

a tarpaulin 

before 

m
oving 

out 
of the 

facilities 

an
d

 

proper 

entry 

and 

exit 

for 

sm
ooth 

m
ovem

ent 
of th

e 

vehicles. the 
quarry 
to depots. 

ecologically 

sustainable 
m

anner. 

the 
quarry 
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AFTER EXECUTION: 
A.It may be ensured by the officials of Mining 

Department that the total quantity of sand permitted 
in the permit shall not be exceeded in any case. 

B.After the exhaustion of the quantity of sand, the 
sheds constructed at the quarry site may be 
removed. All the roads and pathways may be 
levelled so that there is no obstrucion for the normal 
flow in the river. 

Therefore, the above response on behalf of Uttar 
Pradesh Pollution Control Board is placed before this 
Hon'ble Tribunal for perusal and kind consideration. 

(Dr TCSingh) 
Regional Officer, 

Uttar Pradesh Pollution Control Board, 

Ayodhya 
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